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SHRI S. JAIPAL, REDDY: Before
you take up special mentions, I have
to raise a question. .. (Interruptions)
She has permitted me.

THE DEPUTY CHAIRMAN: What
it about? Is it some other matetr? Mr.
Kalmadi, you take you seat. Mr. Jai-
pal Reddy, what do you want to say?

SHRY S. JAIPAL REDDY: I wrote
a letter to you..

THE DEPUTY CHAIRMAN: About

what?

SHRI S. JAIPAL REDDY: I wan-
ted to draw the jttention of the House
to the manner in which the Govern-
ment of India have asked the Swiss
investigating authorities. .. (Interrup-
tions) ...to hhelve the Bofors probe...
(Interruptions) .. Madam, you kindly
per mit me.

THE DEPUTY CHAIRMAN: I will

permit vou.

SHR] S. JAIPAL REDDY: But once
special mentions are taken up, 1 can-
not speak.

THE DEPUTY CHAIRMAN. 1 will
permit you. (W) 5@, afsa

(ram) T Fowrer (@A)
I must remind you of one thing. To
me, everything spoken in this House
is very special. Ang I really want
to regulate the business of the House.

o T St A oFwer &
¥ gara ¥ S AR, .. (swEar)

I have identified Mr. Suresh Kalmadi.

SHRI SURESH KALMADI- Madam,
... (Interruptions) ...

SHRI S. JATPAT, REDDY: Madam,
once special mentions are taken up..
(Interruptions).

THE DEPUTY CHAIRMAN: I h’a_ve
said I wil] allow you, Onece I promise
I will allow you...(Interruption)
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THE DEPUTY CHAIRMAN: I
will allow - you. (Interruptions).
Please, let there be order in the

House. I will allow you, Mr. Sikander
Bakht.
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Alleged Demolition of Temples in
Ayodhya in vielation of the rulings of
the High Court

SHRI SURESH KALMADI (Maha-
rashtra): Madam, the matter relates

- [T Ttansliteration in -Arabic- Sefipt.
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to Ayodhya. On Friday, the State Go-
vernment leased out 42 acres of land
near the Ram Janmabhoomj for the
creation of a Ram Katha Park in the
garb of tourism development, Madam,
the High Court has given an order.
No final judgement has so far come.
The High Court has said that there
will be status quo. In spite of that
fact, the State Government on Friday
allotted 42 acres to the Vishva Hindu
Parishad. ITmmediately after the order
of Saturday, on Sunday, the State
Government demolished five temples
and nine shops. They gave only five
hours’ notice to the occupants to
withdraw from there.. They threatened
them with the¢ police. The whole
place is under the charge of the Baj-
rang Dal. They have already demol.
shed the ‘Sankatmochan’; they have
also demolished ‘Sakshi Gopal’ and
the ‘Sitakup’ where ‘vhajans’ had been
going on hon_stop. Sometimes
they want to demolish
the Masjid. Now they are de-
molishing the five temples. (Interrup-
tions). Madam, it is a pity that they
were given N notice. Tt was Mr.
Vinay Khatiyar of the Bajrang Dal
who was directing their operations.
The Chief Priest of the Janama-
bhoomi has been removed from the
post and thrown out of the premises.
Also, the Mahant of the Sumitra
Bhawan was arrested in the morning
by the Dpolice Yesterday.

Madam, thig is a very grave matter.
Thig is primarily because of the pres-
sure put on the BJP Government be-
cause the BJP Government called the
two groups of the Babrj Masjid Com.-
mittee for talks. The Bajrang Dal
and the VHP have come together and
forceq the BJP Government to issue
this order. 1 would like to say that
thig area of the Ram Janambhoomi-
Babri Masjid .is not in the hands of
ihe State Government. 1t is being run
today by the Vishva Hindu Parishad
and the Bajrang Dal. The State Gov-
ernment hag no say. At the moment,
all the temples have been broken.
Misereants are let Joose. And  the
State Gvernment is q cilant specta.
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tor. This is in violation of the High
Court order which has saig the status
quo must remain. The Government
has given 42 acres and the demolition
is going opn in the name of tourism
development. I demand 5 statement
from the Home Minister as to what
action the Central Governmeni plans
in this regard. and how they are
going to respcet the wishes of the
High Court, (Interruptions).

SHRI SUBRAMANIAN = SWAMY
(Uttar Pradesh): Will they dismiss the
Government? They shoulg dismisg the
Government of U. P. It is unconstitu-
tional. (Interruptions). The Govern-
ment of U. P. ghould be dismissed.

Dosadu joiKe | gpd]t
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T¥E DEPUTY CHAIRMAN: Mr.
Alduwalia, I have not permitted you.
(Interruption)
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Ahluwalia, pleased sit
1any times I have fo repeat,
sit down? (Interruptions).

.. minute please.

down,
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THE DEPUTY CHAIRMAN: I
have allowed the special maention,
Dr. Abrar Ahmed. (Interruvtions)
Suchh ¢ thing cannot be tolerated.
(Interruptions)
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SHRI K. N. SINGH (Uttar Pra-
desh): I have said that there should
bc z debate on thig issue.

THE DEPUTY CHAIRMAN. Mr.
Narayanasamy, for how many times
T have to tell you, please sit down?
(Interruptions) Don't get up again.
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THE LEADER OF THE OPPOSI-
TION (SHRI S. JAIPAL REDDY):
Madam, may I make a suggestion?
(Interruptions) ...

THE DEPUTY CHAIRMAN: Can
you be heard? j

SHRI S. JAIPAL REDDY: Madam,
I may be permitted to make a sug-
gestion. '~ (Interruptions)

ot sifeEe g g QX G A
FFAAM ARG - . . (FEEE)
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SHRI §. JATPAL REDDY: Madam,

I will make a suggestion.
=y e Te : 1 faEE e
- R, .. ()

[RAJYA SABHA']

Mentions 148

LU T VTR
[' (hEh By LS hls

Mo TATHT T8 : I J2q T
U W FT ¥, . . (=)

ale (b ey e rom uf“"]T

d dlmal Ji g s Jye LWl 5

JEu - e ¢ S kil
iL... (et ..

SHRI S. JAIPAL REDDY: Madam,
now Mr, Suresh Kalmadi has raised
a very important and urgent issue.
You, in your wisdom, agreed to per-
mit Sikander Bakhtji to respond. L
may also suggest that Members be.
longing to other parties, one or two
Members from each party, may be
allowed to speak on this issue for
this issue is a burning issue

(interruptions) Therefore,
there ig a need...

SHRI DIPEN GHOSH (West Ben-

gal): The Home Minister is here, He
should respond to it.

e ol bl

SHRI SIKANDAR BAKHT:
Madam, I agree with the Leader of
the Opposition. Let it be regulated
and let one Member from every
group be allowed fo speak...

(Interruptions)
it v e e ¢ (T TR |
Tag FEAT AR 8. . . (=)
et : &fe, <, ©F e
fsw1 oy, afew1

SHRI S. JAIPAL REDDY: Let the
Home Minister ...(Interruptions)...

t[]Tramliteration in -Arabic seript.
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SHRI KRISHAN LAL SHARMA
(Himachal Pradesh): Madam, I am
on a point of order. ...(Interrup-
tions).,.T am on a point of order.

SHRI YASHWANT SINHA (Bi-.

har): Madam, please let me just
make a suggestion. After that, you
give your ruling...

SHRI KRISHAN LAL SHARMA:
Madam, I am on a point of order.

1]
THE DEPUTY CHAIRMAN: I
will allow your point of order, Let

me first listen to Shri Yashwant
Sinha. '

SHRI YASHWANT SINHA: Ma.
dam, as the Leader of the Opposition
has said, the issue which has been
raised in this House by Shri Suresh
Kalmadi is a very vital issue for the
future of this country and, there-
fore, I agree entirely with his sug-
gestion. Let us give this debate a
form. The Home Minister is here.
He must have had information about
what exactly the UP Government
has done. Let us not go by news-
paper reports alone. I would sug-
gest that Home Minister should share
with the House the facts of this case,
after which we should suspend all
the other business and discuss this
most, important issue in the House.
(Interruptions)

THE DEPUTY CHAIRMAN: Let
the Home Minister respond to it

THE MINISTER OF HOME AFF-
ATRS (SHRI S. B. CHAVAN):
Madam, I had my difficulty. I had
actually sent a telex message to the
UP Government in order to find out
as to what the facts were. Somehow
we did not get any positive response
from them this morning... (Interrup-
tions) ...

SHRI N. K. P. SALVE (Maharash-
tra): What is meant by “somehow"?
It is the failure of the constitutional
machinery .... (Interruptions)

THE DEPUTY CHATRMAN:
Order,; Order, please.
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SHRI S. B. CHAVAN: This morn-
ing, again the Home Secretary con.
tacted the Chief Secretary there. He
was also not in a position to give all
the details of the information....

SHRI SURESH KALMADI: What
about your Central Intelligence?
(Interruptions).

SHRI S. B. CHAVAN: Again I
have set a FAX message this morn-
ing. Because I had gone to Gujarat
and this morning only I had come, I
do not know in the meanwhile what
actually has happened ... (Interrup-
tions)... Because according to my
information, they have not been able
to supply me any information, and
on behalf of the UP Government if
anything is to be stated, I must have
a clear report in my hand before 1
can .possibly react in this House as
to what the position is.. . (Interrup-
tions) ...

SHRI SURESH KALMADI: Ma-
dam, it is a very serioug matter. We
want to know how the temples are
being  demolished. (Interruptions)

SHRIL SUBRAMANIAN SWAMY:
Madam, we don't what reaction. We
want action.

SHRI SURESH KALMADI: The
Central Government must take
action. ....

¥, TEET GG ¢ FEAEAT T
wifga. . . (SowEw)
THE DEPUTY CHAIRMAN: Pan-
deyiji, please sit down.

. T IR : Fem T
mﬁwwwgu.._(mm)

SHRI SUBRAMANIAN SWAMY:
Madam, we don't want reaction from
the Government. We want action. If
the State Goermment is not listening
to the Central Government and not
acting according to the Cownstitution,
it should be dismissed.. . (Interrup-
tions)... We want action. .. (Inter-

ruptions)’. .. .

SR DR I S
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SHRI YASHWANT SINHA: If the
Home Minister is not in a position to
enlighten us. .. (Interruptions) . . .if
the Home Minister is not in a posi-
tion to enlighten us, may I suggest
that we discuss this matter in this
House on the basis of the facts which
are available to us from -whatever

source it may be?...(Interrup-
tions) ... Then we discuss it on the
basis of whatever information is

available to us...(Interruptions)...

THE DEPUTY CHAIRMAN:
Let me allow Mr. Sikander Bakht..
(Interruption) ... Mr. Dipen Ghosh,
please sit down, Just a minute. Let
him speak.
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I would have been very happy to
agree to what Yashwant Saheb has
said. (Interruptions)...

oft ARNE |GAT AT T A7 AITSA
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SHRI SIKANDER BAKHT: Ma.
dam, I would have been happy to
agree with the proposal of Shri
Yashwant Sinha. Unfortunately,

a3t uF @are 95 fear w0 &
fagi eee® § gl @ g W
qia F 0§ § 1 I¥ F Ay R
A F sy fagwa & @A A
31 § 4 ®AEH @AT gl
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¥T WE. .. (smEm). .

SHRI V. NARAYANASAMY (Pon-
dicherry) :: Let the U. P. Government
give the information. (Interrup-

tions)....
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take your seat. (Interruptions)..,

wiis Wy W uF fufae dfew
s We dfse ) we s wift &
g7 difsr | (smaw ) . qredasn
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Mr. Abrar Ahmed, please sit down.
(Interruptions) ...
The Members agitated and
they feel that the matter is serious

Please, sit down.

are so

" and there is a suggestion that there

should be a discussion, But the Home
Minister, who is also the

the House, says he

Leader of
hasn’t got the

information. (Interruptions) ...

SHRI SURESH KALMADI;
am, vou direct the State
ment to give the information.
ruptions) ..

Mad -
Govern-

{fnter-

THE DEPUTY CHAIRMAN:
have patience.

Please
Please.  (Interrup-

tions) ...

Please have patience, (In-

terruptions) ...Please have patience

(Interruptions)
I said.
(Interruptions) . ..

.. Please
“Please

Take

(Interrur.

tions) . . sit down”

your seat.

(Interruptions) ...

WY A5Q, WS @Y AA Ar|

1 a1 wifs & gfag o




155

Special

[The Deputy Chairman]

‘Please, (Interruptions).., Will yeou
please have patience?  (Interrup-
tions) ... Please. (Interruptions)...
I said, “You please sit down”. When
I am speaking I think you should
have manged to sit down and listen
to me. I hav2 ne provision in  my
hand to convert a Special Mention
into g discussion, If the House says
it wants a discussion we shall have
a discussion at some  other time
because I have got other  business.
we will go ahead with it, If the Home
Minister has ot the information he
can come and we can start the dis-
cussion. If he has no information,
what is he going tp answer  the
House? (Interruptions)...

SHRr S. B. CHAVAN:
may we have this
tions) ...
st foeas q@a : @gz afear, g4
T3t em 78 FIET & % aray gim 59-
oISt & 9T NF TIAT B THITT &1 |

Madam,
... (Interrup-

3 1 amadny [priom d)ﬁ.]T
Saete Tk U

25 2 oy (B8 ama - aanle
Ame dad s dahls Py é:?

[ oo wilal 8 My
THE DEPUTY CHAIRMAN: I will

allow you. But there is another....
(Interruptions) . ..

SHRI S. B. CHAVAN: Madam, I
will again {find out.... (Interrup~
tions) ...

THE DEPUTY CHAIRMAN: Pan-
-deyji, please sit down. Your leader is
on his legs.

SHRI S. B. CHAVAN: Madam, I
will again try to contact the TU.P.
Government and try to get the auth-
entic information and since the meet-
ing of the Business Advisory Com-
mittee is going to be held at 4 o’clock
we can also decide on what date we
will be able to discuss this issue pro-
vided. . (Interruptions). .

#[]Transliteration in Arabic script.

[RAJYA SABHA ]

Mentions 156

SHRI SURESH KALMADI; It is
too late. (Interruptions) .. . You
make a statement today. (Inferrup-
tions) ... How can you delay it so
long? All the temples would have
been demolished by that time. (In-
terruptions). .

SHRI YASHWANT SINHA: Ma-
dam, may I suggest....(Interrup~
tions) . ...

SHRI SURESH KALMADI: liow
can you delay it indefinitely? The
matter is very serious. (Interrupticns)

-

- SHRI YASHWANT SINHA: Ma-
dam, may I make a suggestion? (In-
terruptions) ... Madam, my sugges-
tion is that we take up this matter
immediately as suggested by  the
Leader of the Opposition. (Interrup-
fions) ... You allow Mr. Sikander
Bakht to speak. Madam, give a chan-
ce to all of us {p speak and partici-
pate. In the meanwhile, il the Home
Minister thinks it fit, he can get in
touch with the UP Government and
try and get us the facts. He can put
the facts before the House. We must
discuss it on the basis of whatever
facts are in our possession. We must
discuss it here and now. {(Interrur-
tions).

SHRI SUBRAMANIAN SWAMY:
The Home Minister may be able {o
make a statement on the basis of
what the Centra]l Intelligence Buresu
has. The Central Inteiligenca Bureau
ig there in Aycdhya.

SHRI S. B. CHAVAN: I can't
make any statement on tae basis of
the information given by the Cenfral
Tntelligence Bureau. (Interruptions).

SHRI SUBRAMANIAN SWAMY:
If you don't know what is going on...
(Interruptions) .

SHRI S. B. CHAVAN: Tf the hon.
Members are interested in having a
discussion, let them have it. But I
can’t react. That is all.  (Interrup-
tions) . : m
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SHRI SUBRAMANIAN SWAMY: 1
want you to act, not react. (Interrup-
tions).

SHRI CHIMANBHAI MEHTA
(Gujarat): Let the answer come
from the State. It is a very import-
ant matter. (Interruptions).

TH¥ DEPUTY CHAIRMAN: I have
a suggestion.,. (Interruptions). Let
us handle it in an  orderly manner.
(Interruptions).

SHRI CHIMANBHAI MEHTA: Ma-
dam, I suggest ...{Interruptions).

SHRI SURESH KALMADI: Ma-
dam, it is true that temples in ...
{Interruptions).

THE DEPUTY CHAIRMAN: Order
in the House,

SHRI YASHWANT SINHA: Let us
have 2 discussion nmow.

THE DEPUTY CHAIRMAN: 1 have
no objection. (Interruptions).

SHRI YASHWANT  SINHA: The
enbire House ig interested jn having
a discussion now. Let us have a di¢-
cussion now. (Interruptions).

_UF AWAR §aeq . A ahTATAT
Tfex gEisw @ dfex qFAw ?
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SHRI S. JAIPAL REDDY: Let Mr.
Sikand=r Bakhat be given a full chance
to respond. Let the entire House and
every major party have an opportu-
nity to respond. I think, this could
be treated as a special issue. This is
the sense of the House. We could go
ahead with a discussion.

THE DEPUTY CHAIRMAN: If
this is the sense of the House, I will
allow one Member from each party
to make their point. (Inferruptions) .
Mr. Dipen Ghosh, let me finish, then
I will allow you to say if you want
to add anything to what I am say-
ing. If the whole House agrees, I
can ask one Member from every par-
'y to ask whatever they have tq ask
on this issue. In the meantime the
Home Minister might be able to get
information from the UP Government
and come back to the House and in-
form. Mr. Sikander Bakht will also
get a chance to speak. (Interrun-
tions).

SHRI DIPEN GHOSH: Madam, I
may be allowed to make a submis-
sion. 1 don’t have any objection...
(Interruptions).

SHRI S. B. CHAVAN: Madam, I
can't promise that I will succeed in
getting the information before the
debate is finished. That is why I
would like to keep my options open.
If I get the information, certainly
I would like to inform the House.
(Interruptions).

SHRI S. JAIPAL REDDY: We
are promising you to give the infor-
mation. (Interruptions).

SHRI YASHWANT SINHA: In-
formation is available with them.
(Interruptions).
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SHRI S. B. CHAVAN: On your
information, I ran’t make any :tate-
ment. (In'e --upiions).

SHRI SURESH £ALMADI: Demyg-
lishing of the temples is going on.
We can’t keep quiet in the House.
The Rajya Sabha can’t keep quiet.
We want a statement by five o’clock.
(Interruptions).

SHRI DIPEN GHOSH: Madam,
we don’t have any objection to Mr.
Sikander Bakht clarifying his party
position, for that matter, UP Govern-
ment’s position which is led by his
party. But the fact ig that a very
important issue is involved in it to
the extent, as the press report sug-
gests, that there was a High Court...
(Interruptions).

SHRI PRAMOD MAHAJAN: Now,
he has started making a specch. He

is getting into a discussion... (Inter-
ruptions) ... Let Mr. Bakht speak
first. .. (Interruptions) ... Let him
clarify.

SHRI SURESH KALMADI: Why
are you worried?. .. (Interruptions)..
Let everybody  speak... (Interrup-
tions) . ..

SHRI PRAMOD
are not worried
(Interruptions) . ..

MAHAJAN: We

about anything...
You should worry
about your own future...(Inierrup-
tions)... Before uttering a sentence
vou should think about your own
future.. . (Interrptions) ...

THE DEPUTY CHAIRMAN: I
think it very unfortunate that the
Members.. . (Interruptions) . ..
just a minute... (Interruptions) ..

RAT FEA G 4 FITO

=t [ T AT (SET
1% 1T faeer HET o =) g T E 8
AL FIVT St @2 3T &, 917 AT q
=TT 2T 3, fEd @7 78 @3 20
S F 1T gAaT A A AE A

TR}

Swavmafa o & aves g

Please,
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SHRI DIPEN GHOSH: Madam, as
a leader of my party and a Member
of the House, I must demand ihat the
Home Minister make a statement on
this issue because it involves viola-
tion of court order. I am not inter-
ested in Ram or Hanuman. I am in-
terested in the judicial order. I have
a right to raise this issue. The Home
Minister cannot abdicate hig responsi-
Lility from -making a statement be-

cause the UP Government is silent
on it.... (Interruptions)...

SHRI JAGADISH PRASAD
MATHUR: What silence,. . (Infer-
ruptions) ...

g9 T =ar E ZEE!
()
SHRI PRAMOD MAHAJAN: The

UP Government’s Home Minisfer him-
self announced it... (Interruptions)..,
It is the Minister who {old the press
people... (Interruptions) ..
st wEm e AT A
¥ wY WE WT

Why are you allowing this gentle-

man?. .. (Interruptions) ...

«ff fa¥veT T&F : H.Y, {g'zv;s
FRHIS] WET W . (I
w7 fear § g7 g mfrn'i?r.w

57

Qo

SHRI SURESH KALMADI: Ng
reply has come from the U Gov-
ernment. The BJP does no: exist in
Ayodhya. . . (Interruptions) ... Vou
must be careful of the Bajrang Dal...
(Interiuptions) ... I am warning
you. You must be careful... (Inter-

ruptions) .... Be careful of Bajrang
Dal's hands. Ayodhya is nof in the
BJP hands... (Interrptions) ...

=} ST TEE AR A=, zg
gate & ZAaF qF, e, ¥ zfm
HeareatiaI AT |

THE DEPUTY CHAIRMAN: I as
not allowing you... (Interruptions) ...

" T*Expunged as ordered by the Chair.
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W ;e FTN WA (STALHIN )
#ew, AU fAqav & ..

~ Jqawwt o wTFr faagT A §
gam :

=T qeq S HEET - qga, AU
fagga 2 fw ag ol * wsw &1 geduIT
fwar war &, ag wanfom de g, st
fewrd dgar fami stiw, fAsi & fegr stiw

sitfamezT qeq . g Cqifgar,. ..

. THE DEPUTY CHAIRMAN: I will
look into the records. If it hurts
anybodjrs sentiments I will 1emove
it.. . (Interruptions) . ..

SHRI SURESH KALMADI: Dis-
miss the UP Government... (Inter-
Tuptions) ...

THE DEPUTY CHAIRMAN: Every-
body, please, sit down... Inwerrup-
tions) ...

SHRI RAM JETHMATLANI - (Kar-
nataka): Madam, I have g point of
prder... (Interruptions). Please, hear
me for a minute... (Interruptions)...

THE DEPUTY CHAIRMAN: Point
of order for what?. .. (Interruptionsy.

SHRI RAM JETHMALANT:
Madam, some people may consider a
temple or a mosque in Ayodhys as
of great importance. I do not blame
them. But there are other serious
problems like Punjab. Punjab, I con-
sider, is much more important.. . (In-
terruptions) ... 1 have got a special
mention. .. (Inierruptions) ...on this
iszue.. . (Interruptions) . . and  wou
cannnot override it. . (Interrup-
tions) ... It is my right to mention
it... (Interruptions) ...

*Expungedl as ordered by the

Chaijr.
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SHRI1 SURESH KALMADI:
Madam, this is diversion... (Inter-
ruptions) .. After destroying the

temples they now want to go to Pun-
jab... (Interruptions) ...

THE DEPUTY CHAIRMAN: I
will allow you... (Interruptions)...

SHRI RAM JETHMALANI: Let
us first finish the special mentions...
(Interruptions) ...

THE DEPUTY CHAIRMAN: 1 will
zllow you later... (Interruptions)...
Just a minute... (Interruptionsj ... 1
run this House with the consensus of
lhe Members and if the whole House
wanis that Mr. Sikander Bakht should
share and other leaders of wvarious
other parties want to share the infor-
mztion T will not come in between.
I leave it to the Home Minister to
ceme back with the information. He
can come before the House rises fo-
day or any other time which is con-
venient to him. I leave that to him.
He should give the information that
he gets, whatever information he can
get and come before the House...
{Interruptions) . . ..

SHRI SURESH KALMADI: Why
can’t he get the information today?..
(Interruptions) ...Are we silent spec-
tators here?. .. (Interruptions) ...He
should let us know... (Interruptions).

THE DEPUTY CHAIRMAN: Plenase,
first let us reach the bridge and then
we will know how to cross it.. (In~
terruptions) . ..

&3

oy faseeT w@@ . @ev gifear,
FAATFY AT FOAT ATTFT K1 TIIT
FT @5y 2 =w fufreze miga & 9%
WF 7, § frdr fEemaAide aae. .
(==t )

SHRI CHIMANBHAI MEHTA:
Madam, I am on a point of order...
(Interruptions) ...
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THE DEPUTY CHAIRMAN: I am
not hearing you...(Interruptions) 1

have already allowed Mr. Sikander
Bakht.

SHRI CHIMANBHAI MEHTA:
Just now you said thag th: Home
Minister would make a statement at
an appropriate time when he gets the
facts.

THE DEPUTY CHAIRMAN:; 1
did not say that. I leave it tg the
Home Minister. When he comes be-
fere the Hcuse, he can make g state-
ment.. . {Interruptions)

SHRI CHIMANBHAI  MEHTA:
" Does it meen that there will be a
gecond round of discussion? We will
be discussing now and at that time
also we will be discussing.

THE DEPUTY CHAIRMAN: That
is not.. . (Interruptions)

SHRI CHIMANBHAI MEHTA: I
am rasing a procedural issue.

THE DEPUTY CHAIRMAN: Please

. sit down. You raise the procedural
issue after he completes.. . (Interrup-

tions) Flease take your seat. When

the procedural issue comes, you dis-

cuss it. 8]

o O IR RIGT . IO
wRYEGT ¥ 4g wger wgw § fF. .
(/o)

THE DEPUTY CHAIRMAN: Mr.
Mathur, please sit down... (Intarrup-
ticns) Y am not permiiting you,
Mr. Pandey... (Interruptions) No, Mr.
Pandey, let me... (Interruptions)

- SHAR1 SURESH KALMADI: They
are dem Mshing all the temples.

[RAJYA SABHA |
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SHRI FRAMOD MAHAJAN: No
five-star hetel in Ayodhya is demo-
lished, Why should Mr, Kalmad; be
30 worried about it? ... (Interrupe
tions)

THE TEPUTY CHAIRMAN: I ree
guest the Members to be quiet.

o} fawee ww ;w27 Qufgar, &

F’fft f‘ﬂﬁ";:? Ll 'l;lﬁ qa1 fRg go
TETE AR Al DR T@AT

§ ¥ifs wafFodr 7z & fa:..at("

. (wrwEmA) | @R =gy 3t e

gy fifsg. . | (srem) & F1E FeEt

G A4 FeA wgdr . . (TwAEW)

Wa  oeduy i)d‘l.(u g,&]'}‘

o’ pd guf ,.pi.g e ale
6lge el ip S Tags ooy
CingS n Lialy Uiy Rk
(cnlfon) .. 6 & < Lgfemdiy
e g0 yp Uale  dypld ee
(L‘-—hb—) eve = *w I8 2
WS el ol (g G be

[ (eafon), ... - Laly

Iqawmfa ;- g, fawera
AMEF 35 EIHT  aga qrfartiard
Iy IF ¥ fqgiT k) ST FrE
T3 WigHY, T alw RE, TIRAT
odf ¥ et &, e orer evgar w7
T @A Sifge

ot fowr ™. § fog dwa
AT @A @ § 1 FE ar JT-
frendy o8 & % 9w g &1 am
Qe Y §, 9€ Sg ¥ Agfeas
TRIHET qN AT 3 facgw fewran

1t[1 ‘Tranglitecatien  in
script.
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T faur T g1 g T AFIHAGI-
o FF A@r s ar ar sfag
QHETT T gl IY 9T AT Iawr
ST |

fama F @1 9T w8 W™ fw
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AR § M9 waxT faInd A w9
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waT far w § | FE F A
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fear wg WX gEU AW TR
wFe 7 @iy W1g | 594 frat
frea Y ad@yT Ag | TE !
Sgt aF A wYT QD KT AW X
TS E, UH FAT T FT SHT AT
1985 HiT 1989 F9ifwe F gwra
wyziax four m@r groiT fw ag &
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7@ §y9 a1 9% fafwe ave §, 7
ITH1 T Fafaw g ?r @7 gf*a
gz @ § afsr 3 A i
fufieer wfgma s@T & am
fufrez? @ fgar ¢ s TF ';{tl‘FEFI'H
TR FYT UF F fog 95 97 75 97
frast gadr A & o 1% frfaex
Y, A T F 1% fufaeez i,
SRl wew FT faar AfFa A
FIFIT o, ARG SFdqr Qe F7
TIFTT 7. I TH1H F, IT G
T A Fgr S F A€ qwAr W@
qr, 381 fgm fFar 8 1 fas
Tgal g9 & |

"I FIAT MPW HRI Wigar
f& @t Frare amg w8 § ag faega
feecade 7z F Figrami TEE 1 3T
HATT F FMA F iz de e
qITE qEl & | AUg A A FEA
g & agi S Far-Ser Fra g
g w2 Few 7 fau ag s
TFAIGT T TE 97, .('e!rq'rsrﬁ). o
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FT TR TR AU AT & O
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a5 § ? ... (%)
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SHRI SURESH KALMADI: Madam
if you allow them, then I will also
start again. i
... (Interruptions) ...
e diee &1 faar a1 9@ sw
A FT IO X AfWC 1 (SHEEE)
ot TR ARG o9 7§ R
FT qATE FT & A F &IAQ |
(== )

SHRI YASHWANT SINHA: Ma-
dam, you call the representatives of
the political parties one by one
(Interruptions) ...

THE DEPUTY CHAIRMAN: Order,
please.: ., , (Interruptions) ... Now,
because Mr. Suresh Kalmadi raised
an issue, Mr. Sikander Bakht, im.
mediately after that, wanted to
speak to give clarifications on  be-
half of hig party or his party Govern-
ment’s behalf and he has done that

.. (Interruptions) ... Now, if the
Members feel that they should also
e called in proper order, I will call
them ... (Interruptions)... But H
would request them to have patience
and be very peaceful and speak in
an orderly manner...(Interruptions)...

SHRI SUBRAMANIAN SWAMY:
What about the other Special Men-
tions?. .. (Interruptions) ...

THE DEPUTY CHAIRMAN: I do
not know. We will take them up
also. .. (Interruptions) . ..

SHRI SUBRAMANIAN SWAMY:
I am only asking what will happen
to the other Special Mentions. Wiil
they be carried over to tomorrow?...
(Interruptions) . ..

THE DEPUTY CHAIRMAN: They
will be carried over any time today
also, if possible... (Interruptions) ...
I cannot say about tomorrow because
they can be taken up today also since
we are not going to discuss this  the
whole day...(Interruptions) ... Now,
we have the Railway Minister with
his Appropriation Bills which should
be cleared... (Interruptions)

[ RAJYA SABHA ]
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SHRI YASHWANT SINHA: In
this House, business always gets de-

railed!... (Interruptions) ...

THE DEPUTY CHAIRMAN: So, I
now call Mr. Salve... (Interrup-
tions) ...

SHRI N. K. P. SALVE: Madam,
it is only in the fitness of things...
(Interruptions)...

sit wfgd T AT A
IEE WIF ART F oWl g
FAATET ST T CF a9 FEr g HI<
fagFraT q&x T ¥ SO sEma fn
T O S WWe AT AT g
T8 gA § qgw sAwr e e
w%m%qﬁﬁm

W F AT WA EQTTE?T g’
(sa=uT)

THE DEPUTY CHAIRMAN: This
is not the way... (Interruptions)...
Please sit down... (Interruptions)...

SHRI SURESH KALMADI: Ma-
dam, you have already given the ru-
ling. .. (Interruptions) ...

THE DEPUTY CHAIRMAN: Never
mind. If he has got something which

he wants to make clear, let him
speak. .. (Interruptions) ...

SHRI SURESH KALMADI: He
only wants to divert the attention
away from this to Punjab, Jammu'
and Kashmir, ete...(Interruptions)...

THE DEPUTY CHAIRMAN: Order
order, please...(Interruptions) ...

st sfraft wmiT - squﬁr
g, qofY G957 My BB
wa‘r#?sﬁarr%;ﬁo!ﬁouﬁo%qﬁ T
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T3y o7 R 9gd fam Smoo
(éxam1) AL AL I § TR

Afqe, 3a% a7 a3 s, 73 7w
gara g | (qnaarrr)

gFgmafy o qu fa E
(za=gra)
We have got the whole day. .. (Inter-
ruptions) ... ;
WY g FAMS 37 qvg Al
A9 IT F JET gIGUA AR
. (=Tae)

SHRI JAGESH DESAI (Maharash-
tra): Madam, we have to discuss this
issue. ... (Interruptions)...

THE DEPUTY CHAIRMAN: Just
a minute, The House has decided. Now
that the House has decided, we shall
take up the Speciai Mentions a little
later. .. (Interruptions) ... It is ‘be-
cause this is the decision of  the
House and the sugpestion came froem
the Leader of the Opposition, Shri
Jaipal Reddy, Mr. Yashwant Sinha
and Mr. Dipen Ghosh and they wan-
ted it... (Interruptions) ... Yes, Mr.
Salve.

S AN qArE WA 0 §EE,
¥ gred @@T F AT 0 1€ 0409
T FT W F | Wem AA A |
AT & ag Fgm =T g 5 e
I T ozAT T T IET F AT,
FE A AT HF F . (coAumw)

wit &g four Afgw - g FEE
F g TS T 39 gH ) A

Ht WAW wEE RRTC A
gl a8 & f& e i afeat &
AT AT T FoFofte #F ATE
q o feell w1 AN A S g
=Ifgy . .. ()

THE DEPUTY CHAIRMAN: Al
- right. Let the situation develop. You
should frust the Chair... (Interrup-
tions) . ..

1‘[] Transhtelatmn in Arablc Scr]pt
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sit st gATE ATAY ¢ FE
¥ oA @ aF ¥ afs s A
ar .. (=)
SHRI JAGESH DESAT: No, no. We
also want to discuss it...(Interrup-
tions) ... _[

oY WHIT WEWW : gX AT H
TIa A At o

St " G oalew g wE
7 2 & .. (Ruw)

THE DEPUTY CHAIRMAN: Is this
the way to behave? Mr. Bakht, you

cannot control your Members?...
(Interruptions) . ..
sy fem v aee ;o gry wfgar,

¥ gt A Bamr wear g &

mas 7t FE Fr f5% GRErar
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[- 4
THE DEPUTY CHAIRMAN: Do

not remind me of anything. Yes, Mr.
Salve. ... (Interruptions) ...
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SHRI P. SHIV SHANKER (Guja-
rat): No, nu, ... (Interruptions) ...

ot faw T¢ T& ‘?THH_T ogt 9
R wX gg g Ag W&t

o g% Wik ¥ FfEr ) fRT E%
i § 8t ") fNdw e
AT |

ot g 1 e T)oTKa | gpd] T

wi g U ee ddati Sl ! 3
Wt - M e (3d 2w
Syt ool a7 oyl g0 90 e

& g 1 Sl oM (o8]t
Y e gme & g ey
e W ey wi-a p)&l‘.‘ j'}x"’
3§ w,*ﬁd' & U.'I)Lg o w‘é’ é-‘r.’
- dmes My

THE DEPUTY CHAIRMAN: It is
very unfortunate that the Members
ure deciding between themselves, It
is for me to decide. I do not permit
anybody to have any cross-talks with
others. Enough is enough... (Interr-
uptions) ... Yes, Mr. Salve.

SHRI SURESH KALMADI:

Very
good, :

st foee w@: @eT aiRa,
FH Iw F MU owme w3
0% wormT, afFT ¥ o Oy dar

T AFTE
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SHRI N. K. P. SALVE: Madam, it
is unavoidable that in this House
the Members should have feit so-
agitated over what has been report-
ed inter alia in “The Hindu”...

AN HON., MEMBER: In the “Sta-
tesman” also,

SHRI N. K. P. SALVE:
about the Ramjanmabhoomi-Babri
Masjid jssue. Madam, it is one of the
most unfortunate facets of India’s
history that in the land of Gandhi
and the Buddha, there should have
been so much of strife, bloodshed and
violence on account of two sacred
places of worship.

To me, Madam, each place of wor-
ship is sacrosanct, whether it is a
church or a gurudwara or 3 mandir
or a masjid, This is the Indian ethos.
There was ostensible objectivity jn
what Mr, Sikander Bakht said—he
said very vehemently that they have
hot violated any of the provisions of
orders, any provisions of the mandate
or any provisions of the injunction—
and he said quite a few things with
objectivity. But I have to object fo
what he said in the end, that is,
that notwithstanding the facts he

-has mentioned, his party is commit-

ted to construct the Ram Mandir and
for that he drew support from the
fact that the U.P. electrorate had
voted in their favour. I want to put
to him that this is g national issue
and the entire nation has voted  in
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favour of y mandate in terms of
which the matter will either be resol-
ved by consensus or by a court of law
and not what the BJP wants...(In-
terruptions) .., Let it be clear. .. (In-
terruptions) ... Madam,let it be clear
... (Interruptions) . . .

Let this be clear once for all.
(Interruptions)

SHRI JAGDISH PRASAD MA-
THUR: If there is something against
law, the court will take care of it.

§HRI N, K. P. SALVE: Madem, let
'ths be clear that this is a national
issue and a national issue will be
determined by national consensus.
and an overwhelming national con-
Sensus is that the matter should be
resolved amicably, by negotiations,
by discussions. And if it cannot be
done—I hope, the wiser counsel will
prevail and both the sides will come
to an understanding—and if they
cannot, then like any other dispute,
it will be decided by a law court, and
that will be binding on everybody,
whether it be the Action Committee
of the Babri Masjid or whether it
be the VHP or anybody. Let that be
clear to you, Mr. Sikander Bakht,
and to your Party. Otherwise, I
don't want to mention here what the
consequences will be. To preserve
secularism in this country, the sane
people, and that includes 99 per cent
of the Hindus, will fight unrelen-
tingly against this kind of a jabar-
dasti, against this kind of an
attitude in terms of which, on the
basis of majority you want to deter-
mineé what is right. Or is it on the
“basis of what the legal possition is?
Is it on the basis of mutual under-
standing, is it on the basis of national
interest or is it only because you
have decided something for purposes
of breaking the cardinal principles of
secularism, we must abide by it
otherwise you will form a Govern-
ment and do all sorte of things which
you want to do? That will not be
permitted.
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Madam, I will come to the main
issue immediately. Mr. Sikander
Bakht says that the acquisition had
not been quashed by the High Counrt.
To that extent he, is absolutely right.
But was it not equally a condifion
that they would not transfer? And
have they not leased out 42 acres of
land to Ramjanmabhumi Nyas which
is a Trust, sponsored. ...
(Interruptions)

SHRI SIKANDER BAKHT: That
is absolutely different.

SHRI PRAMOD MAHAJAN: They
are absolutely different lands. what
is he talking, Madam?

SHRI N.K.P. SALVE; Will you
listen to me?

frrra e Y WG XA A A g
HfeT

ot fqoeeC q@a : og A9 TE
weE
Wl o sy goke ]t
a2 &
st q7c ®o Wro gt : § TN
T oFE W E ) AW o 4@ @
g F |
What is the rationale behind the

order of the High Court? That is my
question.

SHR1 SIKANDER BAKHT: It
does not relate to that. Do not mix
up the land,

ot weie mgEw: ghr §
a‘rzqré_rg'mmaﬁam,ﬁm
g own?

i Q70 %o Yo awi:ﬁgﬂﬁt
7 @ ¢ fr i aom e a8 7
ztawe F TFy § a0 A

is it a land in Bhendi Bazar which
you are transferring?

+[] Transliteration in Arabic Seript.
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Wl ST WEWA W war O
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' Ram Katha Park is a magnificent
idea. We are not opposed to it, Mr.

Mahaj ol
ahajan, ool ad

IJaERTf : aed qred, oF fre
... (em@um=) . . .
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AN : HTed q1Ed, a9 fare

faw a@ ¥ 8 39 T & @r 9
gl fF fawae 3= ame @ 9
AT IR T FT s wha,

(wm2gm) ... amd7 ot @3 7@ Em

I am sorry, - ‘Pandeyji did not
bother. I do not agree with you. Mr.
Ratnakar Pandey did not bother
Sikander Bakhtji. But I request you
againr, Please do not disturb Mr.

Salve, He is the Deputy Leader .of
the House,

st foweat mew - @ex  mfen,
% 7 FgN WA § froand A
R g [0 qAE W) wE ¥ g
¥ fa Teawmlt 3T L WE )
S EUIREU I I Tl s L
3542@35'% mﬂﬁé, ag
ESAUR L
)M : k-/‘é"'! )mw J)&]T
ot Ll U & e -&iale
feX ol P o ale ol af
L;).-o W - ‘__S u’él- o o__,\a, ”,
nd 90 Nb"" Lb, ,S 390 d"‘P- Ll
Fr oy =& Lal K s ol R di
ayed by A gad wly o 35!
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SHRI N. K. P. SALVE: Madam
they would hardly allow me to com-,
plete a sentence. What I was sub-
mitting is that the High Court has
not| quashed the acquisition, and the
High Court has said that they will
not allow transfer of the land which
was the subject matter of dispute
before them. This is what I have
stated. What was it that warranted
all this disturbance?

Now, I come to the point. Madam,
would it not be essential to go into
why the High Court which is still
seized of the matter—this may be
part and may not be part; I am not
interested in that ... (Interruptions)
The question is...(Interruptions)
Anything that is being done on this
adjacent land becomes an extremely
controversial issue. It is an extre.
mely sensitive issue, It raises doubt
in our secular values. Why not we
hold on to it, wunless you have deci-
ded ‘to hell with the High Court, to
hell with the consensus, to hell with
the whole of the country and to hell
with  secularism; we are going
ahead’! (Interruptions). If it is not
so0, what would you lose if this trust
had not been Transferred the land?
That is the crucial issue. Whether
or not it is apart of the High Court
order, it does not Interest me so
much. T am not going by certain
legalities of the matter. I am going
by the heart of the matter, and the
heart of the matter is, our seccular
values stand threatened by anything
which is done which is outside the
consensus, which is without an
agreement. And Madam, what is
somcthing more and very very seri-
ously objeutionable to  which Mr.
Sikander Bakht has not responded
is, what ig the U. P. Government do-
ing, Does the U.P. Government think
that after all this controversy which
has been raised, it will not be ans-
werable, and that Paliament would
be like the dumb driven cattle and
they will keep on doing what they
want to dg and the Parliament will
remain silent about it? Why have
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they not veported to the Home Mini-
stry, Mr. Slkander Bakht? It is your
Government there Yoy get the in-
formation but the Home Minjster does
not get the information, I believe
your information is authentic; I
believe your information is true...

SHRI JAGDISH PRASAD MA-
THUR; Yes it js.

SHRI N. K. P. SALVE: Why
should that information be not fur-
nished {o the Home Minister? Home
Minister has to come and say here
that ‘somehow, they have not replied
tfo me’. I can only describe such 2
situation as extremely pathetic. This
is an issue over which how many lives
have been lost, so much blood has
been shed. Aund for whom and for
whose benefit? This country, with its
ancient ethos of tolerance and under-
stading must prevail ullimately, But
1 am telling you, Madam, they are also
the victims in the hands of Bajrang
Dal. They have nog idea of this kind
of militant institutions. They cannot
control them any more. It is a Fran-
kenstein you have created in VHP; it
is a Frankenstein, and it will devour
you and it will devour your values
But we will nnt allow this to happen.
The nation will stand Ly sanity; the
nation will stand by secular values;
the nation will stand either for con-
sehsus or by the court order; nothing
less; nothing short.

My second . question is... (Interrup-
tions) .

SHRI SIKANDER BAKHT: Shall 1
respond to what you said? I will
respond about U.P, Government.

¥ gfAT iy s fF o dle
T g fafreR &1 qw A
F qEiem Ted § o1 ag Fen
fredte £ A #ET 20 TRW F
§ g0 Mo Mgz ¥ #iw gefeay
FF MW FTE | (=)
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I am.rESpondi.ng to what you said.
Secularism yes; a million times yes;
but compartmentalisation of sccular-
ism two million times no.

THE DEPUTY CHAIRMAN: What
Mr. Salve said, and what I heard the
Home Minister over here 15, that the
Home Minister not once but twice said
that two times he sent message to the
U.P. Governmerit for an answer onh
this matter  which is agitating the
minds. of the Members in this House.
Now the UP. Government did not
furnish the same information which is
Jurnished to you. Now I think...

SHRI SIKANDER BAKHT: I pro-
mise to come back to the House with
thiz (Interruptions) .

SHRI JAGDISH
MATHUR: Madam,....

PRASAD

THE DEPUTY CHAIRMAN: Mr.
Mathur, don’t interrupt me; please
don’t interrupt me. Pleasa don’t. Let
me finish my sentence. Don't inter-
rupt me. You people have got into
the habit of interrupting Members;
you have forgotten that you are
spgaking to the Chair. It is every-
body; I address myself to the entire
House, not to an individual, to every-
one, including you. When I am saying
my comment, vou are answering Mr.
Sikander Bakht, what I am saying is
that Home Minister has written to the
UP. Government. It is the Home
Minister who is  answerable to this
Houze, not you. What you have
spoken is in your own free will which

t[]Transliteration in Arabic secript.
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[The Deputy Chairman]

does not become the official answer.
You might bhave given the answer
which is your own answer, your own
contribution, but whatever would be
from the Government, it has to come
from that Government. You are not
the Government.

SHRI SIKANDER BAKHT: The
hon. Member wanted me to respond.
T am responding to what he said.

Y qQAo &o ﬂomﬁo . 9 9]+
iU yg mfuwr adi )

o fewc s Wi @Y w7
w1 oar |

ﬁqao #Fo Cﬁomﬁi_ fagatasy
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M oo Fo o AWK : HY AW
Ay ¥ (wwEgw) S, USE
Fam A g & &

st ol sA® WMT 0 gw
et W 2 1 gErd Aw sy
g4 &Y w7 't § f§ < wvdY F ag
arsAr & 1 . (=Eee) gErd am
afsg 1 g A g §EE TaAn)

T A a8 AT §EIE
F ot Ag ] )

Wt Qo ®o fo AR TSI ST
® A 9T FF TAT .. (WHaW)
A qrw § 7 oag e L
(=)

oft YT AgTW: wF qrEd T A,
# Hdq7 war ¥ §gp  Afwm
AgTUtE ¥ ... (uwu™)

THE DEPUTY CHAIRMAN: Order.
Now, thet is over. Please. No inter-
ruptions,
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o @ B3 atag AT oaEd
awy 3 § |AG |UC 3

THE DEPUTY CHAIRMAN: Please
do not interrupt Mr. Salve. He is the
Deputy Leader of the House. Please
have some patience. He is not talking
anything which is hurting you, I am
sure.

SHRI DIPEN GHOSH: Mr. Salve is
the Deputy Leader of the Congress
Party.

THE DEPUTY CHAIRMAN: Con-
gress Party is a major party in the
House.
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[ @0 Fo Fio a@iwa]
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THE DEPUTY CHAIRMAN: Shri
-Raj- Mohan Gandhi. Now I would
request that let . us be veiy brief
because we have no time left.

SHRI RAJ MOHAN GANDHI
(Uttar Pradesh): Madam  Deputy
Chairman, you were pleased to say
that the House should listen... (In-
terruptions) .
= faFeT Fer ART ¥ 2@ g S AN
H IB Fg4 @1 E |

i tasra ang - § /T 8§

SHRI RAJ MOHAN GANDHI:
Madam, you were pleased to observe
that the whole House should listen to
him because of his venerable age. 1
would like to submit, through you, to
the House that when a party is a
target of criticism, that party has a
right to defend itself, whether its
leader is young in heart only...

ot faget aeT : Agf, && aear

FT 3@ AT |

SHRI RAJ MOHAN GANDHI: .. or
young in age also. Whether it is
Sikander Bakht Saheb or Pramod
Mahajan Saheb or anybody else
speaking on behalf of the BJP, il is
the duty of the House to lizten to the
BJP when it is the target of criticism
today. I would also like 1o submit
that not only because Salve Saheb
spoke in  addition to Shri Suresh
Kalmadi. Even if he had not, because
the rest of us are going to spcak aboul
the BJP in negative terms, it is neces-
sary that the BJP should be given
another chance to speak before the
end, If secularism is one of the
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values to which we are committed,
democracy is also a valiue to which
we are committed.

SOME HON.
absolutely correct.

SHRI RAJ MOHAN GANDHI:
Madam, it has becnh said on bechalf of
the BJP that no court order has been
violated. We shall soon know the
precise facts about this. Would the
Minister kindly enquire from the
State Government whether the Sankat
Mochan Mandir.. .

MEMBERS: Yes,

SHR] P. -SHIV SHANKER: It is
‘Sankat Mochan’. ..

uE Riledis weed ;- AE, HFe
faram &

s T WigA AEE G W= &
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ey F wfuwriat 1 At & fgdas
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SHR] DIPEN GHOSH: Maadm De.
puty Chairan, the amount of tension
generated in this House over this
issue proves what amount of tension
is generated ouiside over this parti-
cular issue. Madam, this issue has
been hanging fire for more than two
years now and as Mr. Salve has
pointed out, a lot of blood has been
shed over this issue. Yet this . issue
could not be resolveq amicably,
through negotiations, on the basis of
a consensus. It would have been better
if this issue could be resolved on- the
basis of a consensus. But, as you
know, Madam, it is not mere religi-
osity that drives certain persons to
rake up this issue. It is simply to
carn political mileage and more so
electoral mileage that this issue was
rakéd up by the BJP, the Vishwa
Hindu Parishad and the Bajrang Dal.
It is clear from Mr. Sikander Bakht's
statement itself that since there was
a favourable decision, verdict in
favour of that Party, they would
build thig temple. I don’t mind buil-
ding of thousand and one temples. But
surely my party is opposed to buil-
ding of any temple-demolishing the
mosqué there disturbing the status
quo- there. Madam, for that matter,
if there is any dispute whether there
was a mosque or a mandir which was
there earlier. T don't know whether
that conundrum can be resolved like
the Helenic conundrum, Yet , if there



195 Special

[Shri Dipen Ghosh]
wag any dispute, it could have been
settled through discussion, really if
there was any religiosity behind it.
But, because to earn political] mileage
is more important for certain parties
here, they could not settle it. That is
why. my party says that if it cannot
be settled through a consensus, then,
judicial dispensation should be accep-
ted by all concerned,

Mr. Raj Mohan Gandhi has remjn-
ded all of us that what transpired in
the National Integration Council
meeting ‘Where the recent Chief Minister
of Uttar Pradesh was himself present

and - Mr. Chavan, Home Minister was
also present, is that ‘he committed
that his Government would abide by

the court decision and that he, his
Government would not disturb the
status quo. But, T am not going into
the details of the sophistry.

Mr. Sikander Bakht might have re.
ceived any prior information which
Mr. S. B. Chavan, Union Home Min-
ister, did not have. It is an irony
and misfortune for all of us. You say,
Madam, that when the Leader of the
House is on his legs we must hear
nim.

THE DEPUTY CHAIRMAN: Yes.

SHR[ .DIPEN GHOSH: Yes. But to-
day at least the Leader of the House
rose on his feet, but he could not
speak so much which the leader of a
group could do. I don't know who is
correct.

SHRI ‘S. B. CHAVAN: Because I
have' to speak on the basis of infor-
matlon '

SHRI DIPE’N GHOSH,; Exactly,” 1
know that. The whole thlng is that
you have to speaK on thé basis of
reports received from the State Gov.
ernmetit. Also you agree that you

have a machinetry, and when the State

Government does not respond to your
enquiry, you know what hag to be
done by your Ministry to reply to

[RAJYA SABHA ]
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Parliament. That way you cannot ab-
solve yourself of your responsibility
of speaking up on the floor of Parlia-
ment because the State Government
did not give you the input.

We have seen that g State Govern-
ment was dismissed even though the
State Government did not ask for it
or even the Governor did not ask for
it. Mr. Maran knows it. So, that
way.. ..

THE DEPUTY CHAIRMAN: I wo-
uld request Mr. Dipen Ghosh. You are
going beside the point.

SHRI DIPEN GHOSH- That way it
is a very important issue, a very sen-
sitive issue, and 1 would plead with
the
Home Minister come oyt with , state-
ment, whatever information he has
got, whether he has received such an
information "from the State Govern-
ment or from his own machinery. Let
the Home Minister share some infor.
mation with Members of Parliament
ang we are entitled toi know it.

The Leader of the BJP may say that
they are committed to build a temple
there and that they have got a ver-
dict. Now, the question is whether
this 36 to 40 per cent verdict of the
people in-a particular State jg the
verdict of the people in the entire
country. Can a Government of a party
with a 368 to 40 per cent verdict inan
election in a State disturb the basic
fabric of our country, our democracy,

our secularism? That is the most
important question. Here lies the
importance of the issue when you

have particularly heard the leadey of
the BJP. It underlines the necessity

for the Union Government to come
cut with a statement and take the
Parliament into confidence, as Mr..

Raj Mohan Gandhi hag correctly poin-
ted out that Parliament is not repres-
ented only by the BJP. it is repres-
ented by all other parties anq the
verdict given in their favour cannot
be over-ruled by a verdict given in
favoup of the BIP in a particular
State. I would, therefore, appeal.
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to the Home Minister to collect in-
formation as quickly as possible and
come out with a statement and share
the information with us.

SHRI P. SHIV SHANKER: There is
no doubt and it is understandable that
the sentiments of the Members ought
to have been roused on reading what
hag appeared in newspapers. Equally
their agency is roused because of the
provocation of the sentiments. Certain
basic issues arise in the entire affair
the basic issues about which some of
the hon. Members have .made refer-
ence. I would rather request that we
should be a little calm and cool and
ponder over the ethos and the values
that this nation has developed over
the centuries, which is our inherit-
ance, This country is not the Jagir
or the property of a particular com-
munity or an individual, This country
belongg to all, who are the citizens of
this country. There is no question of
the majority members having a grea-
ter say and the minority members
having a2 lesser say. The Constitution
has taken care of every segment of
the society in this country. Whether
the segment ig based on  religion,
caste or whatever may be the shade
of the segment of the society, the
rights and duties of each and every-
one flow from the Constitution, which
is the solemn and sacreqd document to
which all of us have wedded oursel-
ves. We have taken the oath in the
name of the Constitution. It ig rather
an unfortunate state of affairs today
that while a very serious debate on
an issue, which is volatile, is taking
place, the hon. Home Minister is
bereft of information. So, he will not
be able to answer. But, none the less.

we are debating because the issue is .

so volatile. Therefore, the values-that
have emerged over the centuries,
which have been. #to a greaj extent.
engrafted in the Constitution have to
be protected at every cost. We can-
not say that we will trample the
rights of others and build our temple
there. Nobody would object. T am
sure nobodsy would obiject if the BIP
constructs not onlv ons temple but a

{23 MAR. 1992 ]
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hundreq temples. We will not object.
But we would request them, while
doing so BJP wil] not trample upon
the rightg of others, will not disturb
in any form the Babri masjid. That is
what I expecteq from Mr. Sikander
Bakht. Let him construct the temple.
He says “We have come to power on
the basis of the voteg that were east
in the namg of the temple.” The
word “mandate” has already been
mentioned and I would not like to
repeat 1t bccause they have raised
this issue all over the country. It was
not confined -to Uttar Pradesh alomg.
It 1s true. In Uttar Pradesh hecauss
of the localisation, you might have
aroused the sentiments beyond pro-
portion, On an issue like this, it @
always possible that for sometimg a
larger number of people might be-
come sentimental and blind %0 the

~ reason itself and the voting pattern

that takes place im such 5 wituatien
cannot really reflect the rattons) mind
of the people. We are a highly divided
society. It is very difficult to lyodd
the society together if we do not ses.
iqusly work for it. 1 am sure the BJP
is facing this difficulty today. Having
come to power in Uttar Pradesh, they
have not been- able to push through
their plang which they were trying to
put forth before coming to power.
Their zeal has a little bit dampened.
I appreciate that point because the
more  powerful you are, the more
tolerant you ought to be. Merely
because you are powerful, you ean-
not -trample upon - the powers and
authorities of gthers. You have to be
tolerant which is one of the main
ethos of our country. Merely because
the Hindus happen to be in mejority,
that does not mean that you can itta-
mple upon the rights of the minority
community. Since the BJP  Members
2lso have taken the oath in the name
of the Constitution. T am wure they
will accept .'that and will not in sy
form affect the Babri masjid or its
premises either by demolition or by
shifting it to any other place. They
must have greater respect for the

feelings sentiments, rights and paw-
rrs of those who are in a minority.
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Madam, one aspect hag been made a
little -. I would say.shady. Since we
are living under the rule of law not
under the rule of jungle and all of
ug having sworp to uphold the Cons.
titution will have to ultimately abide
--if a consensus is nof possible as has
been said by certaip friendg . by the
decisions of the court. If we do not
abide by the decision of the court,
then, we are not living up to the st-
andards of the Constitution and the
entire democracy will ba peril in this
country. Let us be prepared, If you
do not havg faith in the democracy,
if you do not have faith in the Cons-
titution, then, it is clearly a law of
jungle ang it wil] be impossible to
hold the different segments of the so.

ciety together in this country and
equally the territories. Le; us not
mince matters on this issue. There-

fore, whether BJP or no BJP, whe-
ther Congress or no Congress, any
party whatsoever, if we do not con-
form to the basic etheg and values

of the Constitution let us be
very  clear that we cannot
survive. If I correctly recall, so far

as the ourt is concerned, the matter
had once come to the Supreme Court
alsa and the Supreme Court had
observed that the status quo ¢nte
should be maintained which we are
not realising. I would like to put this
question to my BJP friends, Without
having raised this issue ol the Ram
Mandir to such a high piteh, could
they have demolished any of the small
‘mandirs’ which has been so reported
It may or may not be correct. Of
course, we take it that what you say
is correct. Could vou Thave demo-
lished cven a small temple there, if
the issue had not been raised to such
a high pitch? But today, these demo-
litions, these small demolitions, are
totally overpowered under the senti-
ment of the issue  which has been
raised to the highest pitch. When you
say that you will construct the Ram
Mandir- you do construct. Nobo@y
bothers about it. Yes, please do if.
1f people like us can help, ves, we
will. T am sure even Mr. Ghosh will

[ RAJYA SABHA]
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come to your rescuc. But then, don’t
disturb the existing structure of the
Babri Masjid in any form. That is
what we say. You must also realise
that there are the sentiments of other
peoble attached to that. And when il
Is a  question of the order of the
Court, if you do not respect the Court,
if you act in any manner vou likc
circumventing or subverting the
Court’s process, I am sure, the Home
Minister here will take the course
that he has to adopt according to law.
I am very clear in my mind—and I
would appeal to the Home Minister—
that if the Government of Uttar Pra-
desh goes beyond the order of  the
Court, then it docs not function
according to the Constitutional norms
and Article 356 has to take recourse.
Let us be very clear on this point.
Whether it is the BJP Government or
any other Government, I am not
hothered about it. Thercfore, let us
not deviate from our basic cthos and
values. T felt a little agonised by the
way Mr. Sikander Bakht had said
that they had been mandated to con-
struct the temple. If it is a question
of mandate, does he think that that
mandate was confined to U.P. alone?

THE DEPUTY CHAIRMAN: The
special mention was about the demo-
lition of temples,

SHRI P. SHIV SHANKER: Madam.
those are two issues linked up. The
issucs are so badly linked up that it is
not possible separate them. Madam
it is possible to  separate the chaff
from the grain; but zomelimes it is
difficult to totally the chaff from the
grain. Now this is an issuc where we
are concerned. Why should Mr.
Sikander Bakht become agitated and
too sentimental in saying that they
will construct the temple? Everyone
here is agreeable to the construction
of the temple. But the real issue is
something different. I am sure, as
responsible persons, the hon. Members
from the BJP and their leader would
here and now say that they will not
disturb the Babri Masjid in any form
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whuisoever and that they will con-
struct the temple. (Interruptions)
That is what is most important. And
theretore, I  would like 1o say onc
thing.

SHRI PRAMOD MAHAJAN: If
anybody wants to react. (Interrup.
tinns),

SHRI P. SHIV SHANKER: Madam,
I would like to say...(Interruptions).

THE DEPUTY CHAIRMAN: Now,
reaction not while he is speaking.

s\ sty wER AT oF g
Ter TEAIE | 3o arw § I &
TEr & 99 Afegy 7. . (TrereTw)

ot giw FOETE 0 qom FE Al
W g, W ogema #1 fww fam @
e . . . (=EEE)

»ff Wty TR AT 0 wH AfeR
Hoqem 40 A9 AP W F... .

SHRI V. NARAYANASAMY. Why
should the U.P. Government remove

the Head Priest there? (Interrup.:

tions).

THE DEPUTY CHAIRMAN: Order,
please. I have tu adjourn the House
for lunch.

SHRI P. SHIV SHANKER: Madam,
none of us need raise the contraversy
or quarrel an the basic issues, which
are our values and which arc accepted
by thc entirc nation. 1 am sure that
the hon. Members of the BJP, who
have taken the oath in the name of
the Constitution, are as much wedded

| 23 MAR.
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to the convept of  secularism, as is
expected of them, having regard to
the fact that it is (b basic etho accep-
ted by the nation.

Madam, another aspect which my
friend referred to, is the question of
liise. He has himself said that the
court has directed that the land should
not be transferred. As a student of
law, T would like to tell Mr. Sikander
Bakht, that lease is equally a transfer.
(Interruptions) .

SHRI PRAMOD MAHAJAN: That
land is not leased (Interruptions)
You are a student of law. That land
iz nol leased. You are confusing the
two cases together  (Interruptions).

SIS G R G GO GO 1
JHHA F A F oTEAT F 1 WM
AT THAEHT a7 & 1 Hifem
M E I DA G F AW
TF< fAamr o1 @1 o8 )

SHRI P. SHIV SHANKER: Madam,
let me make the position absolutely
clear, (Interruptions).

THE DEPUTY CHAIRMAN: Mr.
Iathur, nobody has asked you to give
clarification.

SHRI P. SHIV SHANKER: Madam.
let me make the position absolutely
clear that if the land leased is not the
subject—matter which is pending 1n
the High Court, then I sincerely apo-
logise because I am not aware of it.
(Interruptions). You may be aware
of it. I am speaking on the basis of
what has come in the newspapers.
This is a little controversial matter
and 1 would earnestly request  the
Home Minister that when he makes a
statement, he should come out and
say whether it is really a part of the
land that is the subject-matter in the
court or not.

Lzstly, I would submit that let us
have respect for the verdict of the
court of law failling the consensus
approach. It is better that we evolve
a consensus approach taking into
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Qonsideraﬁon the ethoes and wvalues of
this nation. If it is not possible, let
us go by the verdict of the court of
law wiach has to be respected in every
form. I there is any controversy
about the fact, I would even make 2
suggestion. (Interruptions)
. THE DEPUTY CHAIRMAN: Let
kim finish. [ have to adjourn the
Heouse for lunch. (Interruptioms), -
o oite S AR SE e
A 9 F woF N FT oFiwT CwAr
¥ groet

SHRI P. SHIV SHANKER: lastly,
1 will submit thai for the purpose of
Jroper appraisal of the situation, I
wpuld appeal to. the House, if the
Heouse can agree and if the Leader of
#he House can give his assent to, that
a House Commitieecould be formed
for the purpose »f going there and
finding out as to what exactly has
happened (Interruptions).

THE DEPUTY CHAIRMAN: Please
sit down. I have t> adjourn the House
for lunch for one wur. I hope the UP
Government will inform the Home
Minister sc that vre can get the infor-
mation. The Hoise is adjourned for
junch till 2.48 paa

The House then adijourned for lunch
ut forty-five min its past one of the
clock.

The Houge veassembled gfter lunch
at forty-eight miruics past two of the
clock.

ITHRE VICE-CHAIRMAN SHRI M.
A. BABY) in the Chair])

BAPERS LAID ON THE TABLE

¥R VICE-CHAIRMAN (SHRI
M. A. BABY): There is a supple-
mwentary list of business for today.
Paper vo be laid on the Table. Shri
Stiantsvam Potdukhe.

Summary of the Recommendations of
the Committee on Small Savings and
the decisions of the Government there-
on

[ RAJYA SABHA ]
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHR!
SHANTARAM POTDUKHE: Sir, I
beg tt lay on the Table a copy (in
Engliex and Hindi) of the Summary
of the Vecommendations of the Com-
mittee sn Small  Savings and the
decisions of the Government thereon.

[Pleased in Library, See No. LT.
1583792}

THE VICE-CHAIRMAN (SHR!
M. A. BABY); Now, we will continuc
with the Special Mentions. Shri Ram
Awadhesh Singh.

SHRI MURASOLI MARAN (Tamil
Nadu): The Chair has assured .- that
is continuing. ... )

SHRI MURASOLI MARAN (Tamii
Nadu): The Chair hasa assured that
one Member from each party will be
allowed to speak. :

SHRI V. GOPALSAMY: ....and
one Member from each party is-allow-
ed to speak. The SJP and the DMK
have not spoken and the ATADMK is
also there.

SHRI MOHD. KHALEELUR RAH-
MAN (Andhra Pradesh): We are also
here, Sir.

SHRI V., GOPALSAMY: Teclugu
Desam, everybody is there,

SHRI CHIMANBHAI MEHTA
(Gujarat); Why don’t you take Special
Mentions tomorrow?

THE VICE-CHATRMAN (SHRI
M. A. BABY): Let us see whether it
will be over. Chaturananji

Special Mentions—Contd.

Alleged demolition of Temples in
Ayodhya in violation of the rullngs
of the High Court—Contd.



